
373       Special [2 DEC. 1992] Mentions 374 

 
 

Difficulties for Indians In getting Visa tot 

visit U.K. 
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"He was surprised that the Indian 
Government had not shown any concern 
regarding the new Bill. 'Apparently', 
immigration is not on the official agenda 
here and, so far, the issue has not been 
raised on a Government-to Government 
basis." 
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"I do not see any logical reason that 
demands such an enactment. Both countries 
have good relations. It is not as if they are at 
war. In 1992, we ought to bo conferring 
more rights on the people. But there we are. 
We are  taking  away their rights." 

 

THE VICE-CHAIRMAN (SHRI SYED 
SIBTE ' RAZI) : Shri Subramanian Swamy 
He is not here. Shri Mentay Padma abham. He 
is also not here, Shri Misa R. Ganesan. 

Delibe -ate delay In holding Staff Council 

Elec ions in Integral Coach    Factory, 

Madras 

SHRI MISA R. GANESAN (Tamil Nadu) : 
Thank you, Mr. Vice-Chairman, Sir, for 
giving me this opportunity to raise an 
important point concerning the workers of 
Integral Coach Factory, Madras. 

Sir, a* you know, the Integral Coach 
Factory is an important production unit of the 
Indian Railways. In this House itself, I have 
spoken on several occasions about the 
deplorable condition of the workers, but 
nothing has been done so far. Therefore, once 
again, through this Special Mention, I would 
like to draw he kind attention of the hon. 
Railway Minister and request him to take 
immediate action in this matter. The hon. 
Minister should not, as usual, turn a deaf ear 
to this important issue because the rights and 
welfare of more than 16,000   workers   are  
involved  in it. 

Sir, in the ICF hospital, there is a drastic 
shortage of doctors. An employee has to wait 
nearly four-five hosts to see 

a doctor in the hospital. On 7-7-1992, more 
than 2,000 workers assembled in front of the 
hospital and staged a demonstration over this. 
As the President of the Union, I also 
participated in it. I personally saw the pathetic 
situation prevailing there. Excepting empty 
promises and assurances given, at that time, 
by the Acting Chief Medical Officer, nothing 
has been done till date. Their grievances have 
not been redressed till date. 

Sir, there is a Staff Council for the ICF. 
Elections for the same have been inordinately 
delayed by the Management on some pretext 
or the other. In fact. elections were due in 
October, 1991, itself. We are now in 
December, 1992. When I asked, in the 
previous Session, about the unreasonable 
delay, the Minister said that some court had 
stayed the elections. I verified it. There was no 
stay, as such, on the holding of elections. The 
Madras High Court had granted stay only in 
regard to a circular—No. 63 issued, arbitrarily 
and illegally, without any jurisdiction, by the 
General Manager .. . just to curb some of the 
eligible staff members from contesting in that 
election and not to the main election. But the 
Minister coolly replied that the case is 
pending. In fact, the G.M. has no powers as 
such to amend or alter any rule or regulation in 
respect of the Staff Council   election. 

Now the said case is also over on 27-11-
1992 the Madras High Court Bench in the 
Writ Appeal 1865 of 1992 had clearly stated 
in its judgement that election to the Staff 
Council should be conducted as per schedule 
on 23-12-1992. Hence there is no problem. 
The main culprit who is responsible for all 
these illegalities and atrocities is the Chief 
Personnel Officer. He is in ICF for more than 
7 years. According to Railway rules, officers 
of junior administrative grade and above have 
to be transferred once in 4 years and the 
Minister has also admitted the same in one of 
the replies earlier. But contrary to the above 
rule, not only the CPO, even the Chief 
Workshop Engineer, Deputy Chief Personnel 
Officer, Deputy Chief Mechanical Engi-aear, 
have been working in ICF for more 


